
[TO BE PUBLISHED IN THE GAZETTE OF IND , tXTRAORDINARY, PART ·II, 
SECTION 3, SUB-SECTION (ii)] 

GOVERNMENT OF IND A 

MINISTRY OF FINAN 

(DEPARTMENT OF REVE UE) 

NOTIFICATION 

New Delhi, dated thezo-5:; 2010 

(INCOME-TAX) 

S. 0. ----(E).- Whereas, an Agreement and the Protocol be een the Government of Republic of 

India and the Government of the-Republic of Finland for the voidance of double taxation and· the­

prevention of fiscal evasion with respect to taxes on income was signed at New Delhi on the 151
h 

day of January, 2010; 

And, whereas, the date of entry into force of the sai Agreement is the 191
h day of April, 

2010, being thirty days after the date of later of the notificati . s of completion of the procedures as 

required by the respective laws for entry into force of the aid Agreement, in accordance with 

paragraph 2 of Article 29 of the said Agreement; 

And, whereas, sub-paragraph (b) of paragraph 2 o Article 29 of the said Agreement 

provides that the provisions of the said Agreement shall hav effect in India in respect of the taxes 

withheld at source, for amounts paid or credited on or afte 1st April of the ca}endar year next 

following the year in which the Agreement enters into force; d in respect of taxes on income, for 

any fiscal year beginning on or after 1 April of the calendar ear next following the year in which 

the Agreement enters into force; 
., .. 

Now, therefore, in exercise of the powers conferred y section 90 of the Income-tax Act, 

1961 (43 of 1961 ), the Central Government hereby direct that all the provisions of the said 

Agreement and the Protocol, as set out in the Annexure beret shall be given effect to in the Union 

of India with effect from 1st day of April2011. 



AGREEMENT 

between· 

The Republic of India 

And . 

The Republic of Finland 

for the avoidance of double taxation and the prevention of fis.cal evasion 

with respect to taxes on income 

The Government of the Republic of Finland and the Government of the Republic of 

India, 

Desiring to conclude an Agreement for the avoidance of double taxation and the· 

prevention of fiscar evasion with respect to taxes on income and with a view to promoting 

economic co-operation between the two countries, 

Have agreed· as follows: 
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Article 1 

Persons covered 

This Agreement shalf apply to persons who are resid~nts of one or both of the 

Contracting States. 

Article 2 

Taxes covered 

1. This Agreement shall apply to taxes on income impos d on behalf of a Contracting 

State or of its political subdivisions or local authorities, irres~ ective of the manner in which 

they are levied. 

2. There shall be regarded as taxes on income all taxes i nposed on .total income, or on 

elements of income, including taxes on gains from the alienc tion of movable or immovable 

property and taxes on the total amounts of wages or salaries aid by enterprises. 

3. The existing taxes to which the Agreement shall apply are: 

a) in Finland: 

(i) the state income taxes (val_tion tuloverot; ~e statliga inkomstskattema); 

(ii) the corporate income tax (yhteisojen tulovero: jnkomstskatten for · 

samfund); 

(iii) the communal tax (kunnallisvero; komml. ~alskatten): 

(iv) the church tax (l<irkollisvero; kyrkoskatter ); 

(v) the tax withheld at source from in erest (korkotulon lahdevero; 

k~llskatten pa ranteinkomst): and 

(vi) the tax withheld at source from non residents' income (rajoitetusti 

verovelvollisen lahdevero: kallskatten ft>r begransat skattskyldig); 
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: : (hereinafter referr~d to as "Finnish tax"); 

b) . in India, the income tax, including any surcharge thereon; 

(hereinafter referred to as" Indian tax"). 

4. The Agreement shall apply also to any identical or substantially similar taxes that are 
. . 

imposed after the date of signature of the Agreement ·in addition . to, or in plaGe of, the 

i \ ~ 
existing taxes. The competent authorities of .the Contra?ting States shall notify each other of 

· any significant changes that have been made in their respective taxation laws. 

. . .. 
Article 3 

General definitions 

1. For the purposes of this Agreement, unless the context ot}1erwise requires; 

a) the term . "Finland" means the· Republic of Finland and, when used in a 

geographical sense, means the territory of the. Republic of Finland, and any 

area· adjacent to the territorial waters· o( the. Republic of Fin rand within which, 

under the laws of Finland and in accordance with international law, the rights 

ot Finland with respect to the exploration for and exploitation of the natural 

resources of the sea bed and its sub-soil and of the superjacent waters may 

be exercised; 

b) the term "India· means the territory of India and includes the territorial sea 

and airspace above· it, as. well as any other maritime zone in Which India has 

sovereign rights, other rights ·and jurisdiction, according to the Indian law and 

./ 
in accordance with int~rnational law, including the U.N. Convention on the 

Law of the Sea; ,_ 

c) the term "person" includes an individual, a company, a body of persons and 

any other entity which is treated as a taxable unit under the taxation laws in. 

force in the respective Contracting States; 
! 

d) the term '"company" means any body corporate or any entity that is treated 

as a b.ody corporate for tax purposes; 
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e) th~ term "a Contracting Stat~M and vthe ot er Contracting State" mean the 

Republic of Finland and the Republic of lndi as th~ context requires; 

f) the terms "enterprise of a Contracting Sta e" and "enterprise of the other 

Contracting State" mean respectively an en erprise carried on by a resident 

of a Contracting State and an enterprise car ied on by a resident of the other 

Contracting St~te: 

g) the term "national", in relation to a Contracti g State, means: 

(i) any individual possessing the nationali of that ContraCting State; and 

(ii) · any legal person. partnership or asso ation deriving its status as such 

from the laws in force in that Contractin State; 

h) the term "internatiol)al traffic•• means any transpo by a ship or air~raft operated by 

an enterprise of a Contracting State, except whe the ship or aircraft is operated 

solely between places in the other Contracting Sta e: 

i) the term "competent authority" means: 

(i) in Finland, the Ministry of Finance, its uthorised representative or the 

authority which, by the Ministry of Fina e, is designated as competent 

authority; 

(ii) in India, the Finance Minister, Govern ent of India, or his authorised 

representative: · 

j) ·the term "tax" means Finnish or Indian tax, as th context requires, but shall not 

include any amount which is payable in respe of any default or omission in 

relation to the taxes to which this Agreement appli s or which represents a penalty 

or fine imposed relating to those taxes; 

k) the term "fiscal year" me1ans: 

i) in Finland, the "tax year" as define in the taxation laws of Finland 

relating to income tax; · 
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ii) In India. the financial year beginning on the 1st day of April. · 

2. As regards, the application of the Agreement at any time by a Contracting State any 

term not defined therein shall, unless the context otherwise requires, have the meaning that 

it has at that time under the law of that State for the purposes of the taxes to which the . 

Agreement applies. any meaning under the applicable tax laws of t~a~ State preva_iling over 

a meaning given to the term under other laws ot that State. 

Article 4 

Residence 

1. For the purposes of this Agreement, the term "resident of a Contracting· State" means 
. "' . . 

any pers~n who, under the laws of that State, is liable to tax therein by reason of his 

domicile, residence, .place of management. place of incorporation (registration) or any other 

criterion of a similar nature • . and also includes that State and any political" subdivision. 

statutory body or local authority thereof. This term, however, does not include any person 
. . 

who is liable to tax in that State in respect only of income from sources. in that State. 

2. Where by reason of the provisions of paragraph 1 an individual is a resident of both 

Contracting States, then his status shall be determined as follows: 

a) he shall be deemed to be a resident o.nly of the_ State ·in which he has a permanent 

home available to him; if he has a permanent home available to him in both .States, 

he shall be deemed to be a residen.fonly of the State with which his personal and 

economic relations are closer (centre of vital interests}; 

b) if the State in which he has his centre of vital interests cannot be determinedr or if 

he has not a permanent home available to him in either State, he snail be deemed· 

to be a resident only of the State in which he has· a·n habitual abode; 

c) if he has an . babitual abode in both States or in neither of them. he shall be 

deemed to be a resident only of the St~te of whic~ _he is a national; 
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d) if he is a national of both States. or of neither of them, the competent authorities of 
the Contracting States shall endeavour to settle he question by mutual agreemeM. 

3. Where by reason of-the provisions of paragraph of this Article, a person other than 
an indiv!duat is a resident .of both Contracting States, the competent authorities of the . . . -
Contracting States shall determine by mutual agreement he State of which the person. shall 
be deemed to be a resident for the purposes of this Agreement having regard to the 
person's place of incorporation, the place of effective m nagement and any other relevant 
factors. 

Article 5 

Permanent establishmei· t 

1. · For the purposes of this Agreement, the term "per !nanent establishment'' means a 
fixed place of business through Which the business Of an E rterprise is wholly Or partly 
carried on. 

2. The term "permanent establishment" includes esp icially: 

a) a place of management; 

b) a branch; 

c) an. office: 

d) a factory; 

e) a workshop; 

f) a sales· outlet; 

g) a warehouse if! relation to a person providing store ge facilities for others· . ' 

h) a farm .• plantation or other place where agricultu al, forestry, plantation or related 
activities ·are carried on; and 
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i) a mine, an oil or gas well, a quarry or any other place of extraction of natural 

resources. 

3. The term 'permanent establishment' likewise encompasses: 

a) A building site or construction; installation or assembly project or 

supervisory activities in connection therewith only if such site, ·project or 

activities last more than six months. 

b) The furnishing of services, including consultancy services, .bY an enterprise 

through employees or other personnel engaged by the enterprise for_ such 

purpose, but only where activities of that nature continue (for the same or 

connected project) within the country for a period or periods aggregating 

more than 183 days within any 12-month peri,ad. 

·. 4. Notwithstanding the preceding provisions of this Arti~le , the term "permanent 

establishment" shall be deemed not to include: 

a) the use of facilities solely for the purpos~ of storage or display of goods or 

merchandise belonging to the enterprise; 

b) the maintenance of a stock of goods or merchandise belonging to the enterprise 

solely for the purpose of storage or display; 

c) the maintenance of a stock of goods or merchandise belonging to the .~nterprise 
. . . ~ . 

solely for the purpose of processing by another enterprise; 

d) ·the maintenance of a fixed place of business solely for the purpose of purchasing. 

goods or merchandise or of collecting information, for the enterprise; 

e) the maintenance of a fixed place of business solely for the purpose of carrying 

on, for the enterprise, any other activity of a preparatory or auxiliary character; 

f) the maintenance of a fixed place of business solely for any combination of 

activities mentioned in sub-paragraphs a) to e), provided. that the overall activity of 

the fixed place of business resulting from this combination is of a preparatory or. 

auxiliary character. 
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5. Notwithstanding the provisions of paragraphs 1. and 2, t.vhere a person -other than an 
agent of an independent status to whom paragraph 7 app ies - is acting in a Contracting 
State on behalf of an enterprise of the o.ther Contracting State, that enterprise shall be 
deemed to have a permanent establishment in the first-r nentioned Contracting State in 
respect of any activities which that person undertakes for thE enterprise, if such a person: 

a) has and habitually exercises in that State a authority to conclude contracts 
in the name of the enterprise. unless the act vities of such persqn are limited 
to those mentioned in paragraph 4 which, i exercised thro1,1gh a fixed place 
of business, would not make this fixed· lace of business a permanent 
establishment u~der the provisions of that p ragraph; or 

b) has no such authority, but habitually .mainta tls in th~ first-mentioned State a 
stock of goods or merchandise from whict he regularly delivers goods or 

merchandise on behalf of the enterprise; 

c) habitually secures orders in the first-men ioned State, wholly or · almost 

wholly for the enterprise itself. 

6. Notwithstanding the preceding provisions of this Arti~le. an insurance enterprise of a 
Contracting State shall, except in regard to re-insurance, b · deemed to have a permanent 
establishment in the other Contracting State if it collects 1 remiums in the territory of that 
other State or insures risks situated therein through a pe ~on other than an· agent of an 
independent status to whom paragraph 7 applies. 

7. An -enterprise shall not be deemed to have a permanent establishment in a 
Contracting State merely because It carries- on business in ttlat State through a broker, gen­
eral eommission agent or any other agent of an indepen ent status, provided that such .. 
persons are acting in the ordinary course of their business. However, when the activities· of 
such an agent are devoted wholly or almost wholly on behal of that enterprise, he will not be 
considered an agent of an independent status within the me ning of this paragraph. 

8. The fact that a company which is a resident of. a ( ontracting State controls or is 
controlled by a company which is a resident of the other Cc ntracting State, or which carries 
on business in that other State (whether through a pennan nt establishment or otherwise), 
shall not of itself constitute either company a perma.nent est< blishment of the other. 
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Article 6 

Income from immovable property 

1. Income derived by a resident of a Contracti~g State from immovable property (including 
income from agriculture or forestry) situated in the other Contracting State may be taxed in 
that other. State. 

2. The term "immovable property" shall have the. meaning which it has under the taw of 
the Contracting State in which the property in question is situated. The term shalf in any 
case include property accessory to immovable property, livestock and equipment U!?ed in 
agriculture and forestry, rights to which the provisions of general law respecting landed 
property apply, usufruct of immovable property and rights to vaciable or. fixed payments as 
consideration for the working. of, or the right to work, mineral deposits, sources and other 
natura·! resources; ships, boats and aircraft shall not be regarded as· immovable property. 

3. The provisions of paragraph 1 shall apply to income derived from the direct use, letting, . 
or use in any other form of immovable property. 

4. Where the ownership of shares or other corporate rights in · a company entitles the· 
owner of such shares or corporate rights to the enjoyment of immovable property held by the 
company, the income from the direct use, letting, or use in any other form of such right to .. · 
enjoyment may be tax.ed in the Contracting State in which the immovable property ·is 
situated. 

5. The provisions of paragraphs 1 and 3 shall also apply to the income from immovable 
property of an enterprise and to income from immovable property ·used· for the performance 
of independent personal s~rvices . 

Article 7 

Business profits 

1. The profits of an enterprise of a Contracting State shall be taxable only in that State 
unless the enterprise carries on business in the other Contracting State through _a 
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permanent establishment situated therein. If the enterprise arries on business as aforesaid, . 
the profits of the enterprise may be taxed in the other StatE but only so much of them as is 

attributable to that permanent establishment. 

2. Subject to the provisions of paragraph 3, where an E nterprise of a Contracting· State 

carries on business in the other Contracting State thr01 gh P permanent establishme.nt 

situated therein, ·there shall in each Contracting State I e attributed to that permanent 

establishment the profits which it might be . expected to make if it were a distinct and 

separate enterprise engaged in the same or similar acti ities under the same or similar 

conditions and dealing wholly independently with the ente prise of which · it is a permanent 

establishment 

3. . In determining the profits of a permanent establish hent, ·there shall be allowed as 

deductions expenses which are incurred for th~ purposes pf the permanent establishment, 

including executive and general administrative expenses sc incurred, whether in the State in 

which the permanent establishment is situated or else ~here, in accordance with the 

provisions of and subject to the limitations of the tax laws of that State. However. no such 

deduction shall be allowed in· respect of amounts, if an , paid (otherwise than towards 

reimbursement of actual expenses) by the permanent estat lishment to the head office of the 

enterprise or any of its other offices, by way of royalties, ~es or other similar payments in 

return for the use of patents, know-how or other rights, o by way of commission or other 

charges for specific services performed or for manager ent, or, except in the case of 

banking enterprises, by way of interest on moneys lent 1<> the permanent establ.ishment. 

Likewise, no account shall be taken. in th~, determinatic h of the profits of a permanent . . : 

establishment. for amounts charged (otherwise than to ~ards reimbursement of actual 

expenses), by the permanent establishment to the head of 1ce of the enterprise or any of its 

other off!ces, by way of rpyalties; fees or other similar p yments in return for the use of 

,; patents, know-how or other rights, or by way of commlss on or other charges for specific· / 

servic~s performed or for management, or, except in the ~se ot a banking enterprise, by 

way of interest on moneys lent to the head office of the entE prise or any of its other offices. 

4. Insofar as it has been customary in a Contracting Sta e to determine the profits to be 

attributed to a permanent establishment on the basis of an apportionment of the total profits 

of the enterprise to its various parts, nothing in paragraph J shall preclude that Contracting 

State from determining· the profits to be taxed by suer an apportionment as may be 

customary; the method of apportionment adopted shall, I owever, be such that the result 

shall be in accordance with the principles contained in this 1 rticle. 
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5. No profits shall be attribute<;! to a permanent establishment by reason of- the mere 
purchase by that permanent establishment of goqds or merchandise for the enterprise: 

6. For the purposes of the preceding paragraphs. the profits to be attributed to the 
permanent establishment shall be determined by. the. same method year by year unl~ss 
there is good and sufficient re~son to the contrary. 

7. Where profits include items of income which are dealt with separately in other Articles 
of this Agreement, then the provisions of those Articles shall .not be .affected by the 
provisions of this Article. 

Article 6 

Shipping and air transport 

1. Profits of an enterpri"se of a Contracting State from the operation of ships or. aircraft in 
international traffic shall be taxable only in tt1at State. 

2. If the place of effective management ~f a shipping enterpri~e is aboard a ship, then 
it shall be deemed to be situated in the Contracting State in which the home harbor of. the 
ship is situated, or, if there is no such home harbor, in the Contracting State of which the 

. operator of the ship is a resident. 

3. Profits of an enterprise of a Contracting State from the use, maintenance or rental of. 
contain.ers {including trailers, barges and related equipment to~ the· transport of containers) 
useQ for the transport of goods or merchandise in international traffic shall be taxable only in .. 
that State·. except where such containers are .used for the transport of goods or merchandise 
solely between places within the other Contracting State. 

4. For the purposes of this Article interest on funds directly connected· with the .operation of 
ship·s or aircraft in international traffic shall be regarded as profits derived·· from the operation 
of such ships or aircraft if they are integrat to the carrying on of such. business, and ·the· 
provisions of Article 11 shall not apply in relation to such interest. 

5. The provisi~ms of paragraphs 1 and 3 shall also apply. to profits from the participation in 
a pool. a joint business 0( an internatio·nal operating. agency. 
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Article 9 

Associated enterprises 

1. VVhere 

a) an enterprise of a Contracting State participatE s directly o.r indirectly in the 
management, control or capital of an enterprise oft ~e other Contracting· State,. or 

b) the same persons participate directly or indirectly in the management, control or 
capital of an enterprise of a Contrac~ing State nd an enterprise of the other 
Contracting State, 

and in either case conditions are made or imposed betwE en the two enterprises iri their 
commercial or financial relations which differ from those hich would be made between 
independent enterprises, then any profits which would, ut for those conditions, have 
accrued to one of the enterprises, but, by reason of those cpnditions. have not so accrued, 
may be included in the profits of that enterprise and taxed ac ~ordingly . 

. 2. Where a Contracting State includes in the profits of a enterprise of that State ~ and 
taxes accordingly - profits on which an en.terprise of the oU er Contracting State has been 
charged to tax in that other State and the profits so includE~ are profits which would hav~ 
accrued to the enterprise of the first-mentioned State if th·e c nditions made between the two 
enterprises had been those which would have been made between independent enterprises, 
then that other State shall make an ·appropriate adjustmen to the amount of tax charged 
therein on those profits, where that other State conside s the adjustment justified. In 
determining such adjustment, due regard shall be had t p the other provisions of this 
Agreement and the competent authorities of the Cr:mtrac ing States shall If necessary 
consult each other. 

Article 10 

Dividends 

1. Dividends paid by a company which is a resident of a C pntracting State to a resident of' 
the other Contracting State may be taxed in that other State. 
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2. However. such dividends may also be taxed in the Contracting State of which the 

company paying the dividends is a resident and according to the laws of that State, but if the 

beneficial owner of the dividends is a resident of the other Contracting State, the tax so 

charged shall not exceed 10 per cent of the gross amount of the dividends. 

This paragraph shall not affect the taxation of the company in respect of the profits out of 

which the dividends are paid. 

3. The term "dividends" as used in this Article means income from shares_, or other rights, 

not being debt-claims, participating in profits, as well as income from other corporate rights 

which is subjected to the same taxation treatment as income from· shares by the laws of the 

State of which the company making the distribution is a resident 

4. The provisions of paragraphs 1 and 2 shall not apply if tRe beneficial owner of the 

dividends, · being a resident of a Contracting State, carries on business in the other Con­

tracting State of which the company paying the dividends is a resident, through a pennanent 

establishment situated therein, or performs in. that' other State independent personal services 

from a fixed base situated therein, and the holding in respect of which the dividends are paid 

is effectively connected with such permanent establishment or fixed base. ln. such case the 

provisions of Article 7 or Article 14, as the case may be, shall apply. 

5. Where -a company which is a resident of a Contracting State derives profits or income 

from the other Contracting State, that other State may not) nipose any tax on .the dividends 

paid by the company, except insofar as such dividends are. paid to a resident of that other 

State or insofar as the holding in respect of which the dividends are paid is effectively 

connected with a permanent establishment or a fixed base situated in that other State, nor 

subject the company's undistributed profits to a tax on the company's undistributed profits, . 

even if the dividends paid or the undistributed profits consist wholly or partly of profits or 

income arising in such other State. 

Article 11 

Interest 

1. Interest aris!ng in a Contracting State and paid to a resident of the other Contracting 

·State ·may. be taxed in that other State. 
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2. However, such interest may also be taxed in the Co 1tracting State in which it arises 

and according to the laws of that State, but if the beneficial wner of the interest is a resident 

of the other Contracting State, the tax so charged shall no exceed 1 0 per cent of the gross 

amount of the interest. 

. 3. Notwithstanding the provisions of paragraph 2, 

a) interest arising in India shall be taxable only in F inl< rd if the interest: is paid to: 

(i) the State of Finland, or a local authority or statutory body thereof; 

(ii) the Finnish Fund for Industrial Co operatior (FINNFUND), Finnish Export 

Credit or the FINNVERA, which are wholly r mainly owned by the State of 

Finland or any other institution, as may be greed from til'!le to time between 

the competent authorities of the Contractin1 States; 

b) interest arising in Finland shall be taxable only in In ia if the interest·is paid to: 

(i} the Government of India, or a political sub ~ivision, or a local authority or a 

statutory body thereof; 

(ii) the Reserve Bank of India, the Export-lmpo 1 Bank of India or the National 

Housing Bank, which are wholly or mainly c wned by the Government of 

India or any other institution. as may be agr ~ed from time to time between 

the competent authorities of the Contractin~ States: 

c) interest arising in a Contracting State on a loan gua an teed by any of the bodies 

mentioned or referred to in sub paragraph a) or sub paragraph b) and paid to a 
resident of ~he other Contracting State shall be taxa :>le only in that other State, 

4. The term "interest" as used in .this Article means incom ~from debt-claims of every kind, 

wh~ther or not secured by mortgage and whether or not ca rying a right to participate in the 

debtor's profits, and in particular, income from governm nt securities and income from 
bonds or debentures, including premiums and prizes attac ing to such securities, bonds or 

debentures. Penalty ch?rges for late payment shall not e regarded as interest for the 
pl,lrpose of this Article. 
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5. The provisions of paragraphs 1 and 2 shall not apply if the beneficial owner of the 
interest. being a resident of a Cohtracting State. carries on business in the other Contracting 
State in which the interest arises, through a permanent establishment situated therein, or 
performs in that other State independent personal services from a fixed base situated 
therein, and the debt-claim in respect of which the interest is paid is effectively connected 
with such permanent establishment or fixed base. In such case the provisions of Article 7 or 
Article 14, as the case may be, shall apply. 

6. Interest shall be deemed to arise in a Contracting State when the payer is a resident of 
that State. Where. however, the person paying the interest. whether he i.s a resident of a 
Contracting State or not, has in a Contracting State a permanent establishment or a fixed 
base in connection with which the indebtedness on which the interest is paid was incurred, 
and such interest is borne by such permanent establishment or fixed . base, then · such 
interest shall be deemed to arise in the State·in which the permanent establishment-or fixed 

base is situated. 

7. Where, by reason of a. special relationship between the payer and the beneficial owner 
or between both of them and some other person, the amount of the interest, having regard 
to the debt-claim for which it is paid, exceeds the amount which would have been agreed 
upon· by the payer and the beneficial owner in the · absence of such relationship, the 
provisions of this Article shall apply only to the last-mentioned amount. In such case, the 
excess part of the payments shall remain taxable· according to the laws of each Contracting 
State, due regard being had to the other provisions of this Agreement. 

Article i2 

Royalties and fees for technical services 

1. Royalties or fees for te.chnical services arising in a Contracting State and paid to a 
resident of the other Contracting State may be taxed in that other State. 

2. · However, such royalties or fees for technical services may also be taxed in the 
Contracting State in w~ich they arise and according to the laws of that State, but if the 
beneficial owner of the royalties is a resident of the other Contracting. State, the tax so 
charged shall not exceed iO per cent of the gross amount of the royalties or fees for 

technical services. 
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3. =3) The term "royalties" as used in this Article means payments of any kind received 

as a consideration for the ·use of, or the right t use, any copyright of literary, 

artistic or .sc1entific wori< including cinematogra~ ~ films, and films or tapes for 

television or radio broadcasting, any patent, trace mark, design or model, ·plan, 

secret formula or process, or for the use of, or the right to use, industrial, 

commercial or scientific equipment, or for . inf :>rmation concerning industrial, 

commercial or scientific experience. 

b) The term "fees for technical services" as used in this Article means payments of 

any kind, other than those mentioned in Articles 4 and 15 of this Agreement· as 

consideration for managerial or technical or cor sultancy services, including the 

provision of services of technical or other personn I. 

4. The provisions of paragraphs 1 and 2 shall not app y if the beneficial owner of the 

royalties or fees for technical services, being a resident o a Contracting State, carries on 

business in the other Contracting State in which the royalt ~s or fees for technical services 

arise, through a permanent establishment situated therein or performs in that other State 

independent personal services from a fixed base situated th ~rein, and the right or property in 

respect of which the royalties or fees for technical services are paid is effectively ·Connected 

with such permanent establishment or fixed base. In such case the provisions of Article 7 or 

Article 14, as the case may be, shall apply. 

5. Royalties or fees for technical services shall be deemEd to arise in a Contracting State 

when the payer is that State itself, a political subdivision, < local authority, or a resident of 

that State. Where, however, the right or property for whic ~ the royalties are: paid is used 

within a Contracting State or the fees for technical servic s relate to services performed, 

within a· Contracting State, then such royalties or fees forte< hnical services shall be deemed 

to arise in the State in which the right or property is usee or the services are performed. 

Where, however, the person paying the royalties or' fees for echnical services, whether he is 

~ resident of a Contracting State or not, has in a ( ontracting State a permanent 

establishment or a fixed base in connection with which th liability to pay the royalties or 

fees for technical services was incurred, and such royalties pr fees for technical services are 

borne by such permanent establishment or fixed base, hen such royalties or fees for 

technical services shall be deemed to arise in the ~ tate in which the permanent 

establishment or fixed base is. situated. 
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6. Where, by reason. of a special f~lationship between the payer and the .beneficial owner 
or between both of them and some Other person, the amount of the royalties, having regard 
to the use, right or information for which they are paid, exceeds the amount which would 
have been agreed upon by the payer and the beneficial owner in th~ absence of such 
relationship, the provisions of this Article shall apply only to the last-mentioned amount. In 
such case, the excess part of the payments. shall remain taxable according to the laws of 
each Contracting State, due regard being had to the other provisions of this Agree~ent. 

Article 13 

. Capital gains 

1. Gains derived by a resident of a Contracting State from the alienation of immovable 
property referred to in paragraph 2 of Article 6 and situated in the other Contracting State or 
shares in a company the assets of which consist mainly of sue~· property may be taxed in 
that other State. 

2. Gains from the alienation of movable property forming part of the business property 
of a permanent establishment which an enterprise of a Contracting State has in the other 
Contracting State or of movable property pertaining to a fixed base available to a resident' of 
a Contracting State in the other Contracting State for the purpose of performing independent 
personal services, including . such ~ains from the . alienation of such a permanent 
establishment (alone or with the whole enterprise) or of such fixed base, may be taxed in 
that otherState . 

3. Gains derived by an enterprise of a Contracting State from the alienation of ships or 
aircraft operated in international traffic or movable property pertC!injng to the operation of 
such.ships or aircraft, shall be taxable only in that State. 

4. Gains derived by an enterprise of a Contracting State from the alienation of 
containers (including trailers, barges and related equipment for the transport of containers) 

. used for the transport of goods or merchandise shall oo taxable only in that State, except 
where such containers are used for the transport of goods or merchandise solely between 
places within the other Contracting State. 

·s. Gains from the alienation of shares other than those mentioned in paragraph 1 in a 
company which is a resident of a Contracting State may be taxed In that State. 
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Contracting State. If the empi~yment i~ so exer }~.<-~d .. 

therefrom may be taxed in that other State. 
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2. Notwithstanding the provisions c~ paragraph 1, ":.!"; 1erlv§d 6y a reside"' Qf • 
Contracting State in respect o~ an employment exercised in he oti\t.il' ~ntracring 6tate .t)ll 
be taxable only in the first~mentioned State if: 

a) the recipient is present in the other State for a 

the aggregate 183 days within any twelve-month 

the fiscal year concerned, and 

... 

c) the remuneration is not borne by a permanent 

the employer has in the other State. 

\ 

.-.. 
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, • · . ·' · . . '. . 
comme~-;f:"-".- ~,ending 1ft 

\ 

3. Notwithstanding the preceding provisions le, remuneration derived in 

respect of an employment exercised. aboard a ship or ~·P~ ..... operated in international traffic · 

by an enterprise of a Contracting State, may be taxed in State. 

Article 16 

Directors' fees 

Directors' fees and other similar payments derived by resident of a Contractin·g State 

in his capacity as a member of the board of directors any other similar organ of a 
company which is a resident of the oth_er Contracting State ay be taxed in that other State. 

Article 17' 

Artistes and sportspersons 

1. Notwithstanding the provisions of Articles 14 and 15, i me derived by a resident of a 
Contracting State ·as an entertainer, such as a theatre, picture, radio or television 
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Article 14 

Independent personal services 

1. Income derived by an individual who is a resident of a Contracting State from the 
performance of professional services qr, other . independent activities of a similar character 
shall be taxable only in that State except in the following circumstances when such income 

· may also be taxed in the other Contracting State: 

a) if he has a fixed base regularly avail.able to him in the other Contracting 

State for the purpose of performing his activities; in that case, only_so much 

of the income as is attributable to that fixed base may be taxed in that other 

State; or 
b) if his stay in the other Contracting State Is for a period or periods amounting 

to or exceeding in the aggregate 163 days in any period of 12 months 

commencing or ending in the fiscal year concerned; in that case, only so 

much of the income as is derived from his activities performed in that other 

State may be taxed in that oth~r State. 

2. The term "professional services" includes especially independent scientific, literary, 
artistic, educational or teaching activities as we!! as the independent activities 'of physicians, 

lawyers. engineers, architects, dentists and accountants·. 

Article 15 

Dependent personal services 

1. Subject to _ the provisions of Articles 1~. 18, 19, and 20 salaries, _wages -and other 
similar remuneration derived by a resident of a Contracting State in respect of an. em- · 
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artiste, or a musician. or as a sportsperson, from his perso al activities as such exercised in 

the other Co!"ltracting State. may be taxed in that other Stat~ . · 

2.. Where income in respect of personal activities e' ercised by an entertainer or a 

sportsperson in his capacity as such accrues not to the er tertainer or sportsperson himself 

but to another person, that income may, notwithstanding tte provisions of Articles 7, 14 and 

15, be taxed·in the Contracting State in which the activities pf the entertainer or sportsperson 

are exe(cised. 

3. The provisions of paragraphs 1 and 2 shall not apply to income deriv~d from activities 

exercised in a Contracting State by an entertainer or a sp rtsperson if the visit to that State 

is wholly or mainly supported by public funds of the other C pntracting State or a political sub· 
division or a local authority thereof. ·In such case, the incor he shall be taxable in accordance 

with the provisions of Article 7 or Article 14 or Article 15, as the case may be. 

Article 18 

Pensions, annuities and similar pa vments 

1. Subject to· the provisions of paragraph 2 of Article 19, pensions and other similar 

remuneration in consideration of past employment paid to a resident of a Contracting State 

shall be taxable only in that State. 

2. Notwithstanding the provisions of paragraph 1, a ~d subject to the provisions of 

paragraph 2 of Article 19, pensions paid and other bene~ s, whether periodic or lump-sum 

compensation, awarded under the social security legislatic n of a Contracting State or under 

any public scheme organised by a Contracting State for social welfare purposes, or any 

annuity ar!sing in a Contracting State, may be taxed in that State. 

3.. The term "annuity" as used in this Article .means a ~ ated sum payable periodically to 

an individual at stated times during his life, or during a SJ ecified or ascertainable period of 

time, under an obligation to make the payments in return f >r adequate and full consideration 

in money or money's worth (other than services rendered). 
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Article 19 

Government service 

1. a) Salaries, wages and other similar remuneration·, other than a pension, paid by a 
Contracting State or a political subdivision, a statutory body or a local authority 
thereof to an individual in respect of services -rendered to that State or subdivision, 
body or authority shall be taxable only in that State. 

b) However, such salaries, wages and other similar remuneration .shall be taxable 
only in the other Contracting State if the services are rendered in that State and 
the individual is a resident of that State who: 

(i) is a national of that State; or 

(ii) did not become a resident of that .State solely for the purpose of rendering 

the services. 

2. a) Any pension paid ·by, or out of funds created by, a Contracting State or a 

political subdivision. a statutory body .or a local authority thereof to an 
individual in respect of services ren~ered to that State or subdivision, body. 

or authority shall be taxable only in that State. 

b) However, such pension shall be taxable only i.n the· other Contracting State 

if the individual is a resident of, and a national of, that State. 

3. The provisions of ·Articles 15! 16, 17 and 18 shall apply to salaries, wages. and other 
· simHar remuneration, and to pensions, in r~spect. of services rendered in connection with a· · 
business carried on by a Contracting State or a political subdivision, a statutory body or a 
local authority thereof. 

Article 20 

Students and trainees 

1. Payments which a student. · or an apprentice or business, technical, agr.icultural or 
forestry ·trainee ,' who is or was immediately before visiting a Contracting State a resident of 
the other Contracting State and who is present in the first-mentioned State solely for the 
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purpose of his education or training receives for the purpo e of his maintenance. education 
or training shall not be taxed in that State. provided that s ch paymer)tS arise from sources 
outside that State. 

2. A student at a university or other institution for higher ~ducation in a Contracting State, 
or an apprentice or business, technical, agricultural or orestry trainee, who is or was 
immediately before visiting the other Contracting State a re ident of the first-mentioned State 
and who is present in the other Contracting State for a con inuous period not exceeding 183 
days, shall not be taxed in that other State in respect of re lnuneration for services rendered 
in that State, provided that the services are in connection y, ith his studies or training and the 
remuneration constitutes eamings necessary for ~is mainte ance. 

Article 21 

Other income· ~ 

·1. Items of income of a resident of a Contracting State, ' herever aris.ing, not dealt with in 
the foregoing Articles of this Agreement shall be taxable onl in that State. 

2. The provisions of paragraph 1 shall not apply to i come, other than income from 
immovable property as defined in paragraph 2 of Article 6 if the recipient of such income, 
being a resident of a Contracting State, carries on busine s in the other Contracting State 
through a permanent establishment situated therein, o performs in that other State 
independent personal services from a .fixed base situated th~rein , and the right or property in· 
respect of which the income is paid is effectively cc lnnected wfth such permanent 
establishment or fixed base. In such case the provisions f Article 7 or Article 14, as the 
case may be, shall apply. 

3. Notwithstanding the provisions of paragraphs 1 and 2 of his Article, items of income of a 
resident of.a Contracting State not dealt w ith in the foregoir b Articles of this Agreement and 
arising in the other Contracting State may be taxed in that o her State. 
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Article 22 

Elimination of double taxation 

1. Subject to the provisions of Finnish law regarqing the elimination of international double 

taxation (which shall not affect the general principle hereof), double taxation shall be 

eliminated in Finland as follows: 

a) Where a resident of Finland derives income which, in acco.rdance with the 

provisions of this Agreement, may be taxed in India, Finland shall, su~ject to the 

provisions of sub·paragraph b), allow as a deduction from the Finnish tax of that 

person, an amount equal to the Indian tax paid under Indian law and in accordance 

with the Agreement, as computed by reference to the same income by reference to 

which the Finnish tax is computed. 

b) Dividends paid by a company being a resident of India to a company which is a 

resident of Finland and which controls directly at least 10 per cent of the voting 

power in the company paying the dividends shall be exempt from Finnish tax. 

2. In India double taxation shall be eliminated as follows: 

Where a resident of India derives income which, in accordance with the provisions of 

this Agreement, may· be taxed in Finland, India shal.l allow as a deduction from the tax on the 

income of that resident, an amount equal to the tax paid in Finland. Such deduction. shall 

not, however, exceed that portion of the tax as computed before the deduction is given, 

which is attributable, as the case may be, to the income which may be taxed in Finland. 

3. Where in accordance with any provision of the Agreement income derived by a resident · 

of a Contracting State is exempt from tax in that Contracting State, that ·state may. 

nevertheless. in calculating the amount of tax on the remaining income of such person, take 

into account the exempted income. 
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AJ:ticle 23 

Non-discrimination 

1 . Nationals of a Contracting State shall not be subjec ed in the other Contracting State 

to any taxation or any requirement connected therewith, wt ich is other or more burde11some 

than the taxation and connected requirements to which n tionals of that other State in the 

same circumstances, in particular with respect to residenc ~. are or may be subjected. This 

provision shall, notwithstanding the provisions of Article 1,. lso apply to persons who are not 

residents of one or both of the Contracting States. 

2. The taxation on a permanent establishment whic ~ an enterprise of a Contracting 

State has in the other Contracting State shall not be less fa 11ourably levied in that other State 

than the taxation levied on enterprises of that other StatE! carrying ·on the same activities. 

This provision shall not be construed as obliging a Contra ting State to grant to residents of 

the other Contracting State any personal allowances: r:E iefs and reductions for taxation 

purposes on account of civil status or family responsib lilies which it grants to its own 

residents. This provision shall not be· construed as pre~ ~nting a Contracting State from 

charging the profits· of a permanent establishment which a l'ompany of the other Contracting 

State has in the first mentioned State at a rate of tax whic h 1s higher than that imposed on 

the profits of a similar company of the first men1ioned C pntracting State, nor as being in 

conflict with the provisions of paragraph 3 of Article 7 . 

. 
3. Except where the provisions of paragraph 1 of Arti fe 9, paragraph 7 of Article 11, or 

paragraph 6 of Article 12, · apply, interest. royalties and other disbursements paid by an 

enterprise of a Contracting State to a resident of the othE r Contracting State shall, for the 

purpose of determining the taxable profits of such enterpri e, be deductible under the same 

conditions as if they had been paid to a resident of the first mentioned State . 
. , 

4. Enterprises of a Contracting State, the capital of v hich is wholly or partly owned or 

controlled, directly or indirectly, by one or more resident of the other Contracting State, 
shall not be subjected in the first-mentioned State to c: ny taxation or any requirement 

connected therewith which is other or more burdensome han the taxation and connected 

requirements to which other similar enterprises of the firs -mentioned State are or may be 

subjected. 
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5. The provisions of ~his Article shall, notwithstanding the provisions of Article 2, apply 

to taxes of every kind and description. 

·. ·:.... · 
Art.icle 24 

-

Mutual agreement procedure 

1. Where a person considers that the actions of one or both of the Contracting States 

result or will result for him in taxation not in accordance with the provisions of this 

Agreement, he may, irrespective of the remedies provided by the domestic law of those 

States, present his case to the compete.nt authority of the Contracting State of which he is a 

resident or, if his case comes under paragraph 1 of Article 23, to that of the Contracting .. 
.. State of which he is a national. The case must be presented within three years from the first 

notification of the action resulting in taxation not in accordance with the provisions of the 

Agreement. 

2. The competent authority shall endeavour, if the objection appears to it to be justified 

and if it is not itself able to arrive at a satisfactory solution, to resolve the case by mutual 

agreement with the competent authority of the other. Contracting State, with a view to the 

avoidance of taxation which is not in accordance with the Agreement. Any agreement 

reached shall be Implemented notWithstanding any time limits in the domestic law of the 

Contracting States. 

3. The competent authorities of the Contracting States shall endeavour to resolve by 

mutual agreement any difficulties or doubts ar~sing as to the interpretation . or application of 

the Agreement. They may also consult together for the elimination of double taxation in 

cases not provided for in the Agreement. 

4. The competent authorities of the Contracting States may communicate with each 

other directly, including through a joint commission consisting of themselves or their 

representatives, for the purpose of reaching an agreement in the sense of the preceding 

paragraphs. 
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Article 25 

Exchange of information 

1 . The competent authorities of the Contracting States shall exchange such information 
(including documents or certified copies of the document~) as is foreseeabl{ relevant for 
carrying out the provisions of this Agreement or of the de rnestic laws concerning taxes of 
every kind and description imposed on behalf of the Cont ~cting States, or of their political 
subdivisions or of their local authorities, insofar as the taxa ion thereunder is not contrary to 
the Agreement. The exchange of information is not restricte~ by Articles 1 and 2. 

2. Any information received under paragraph 1 by a Co tracting State shall be treated as 
secret in the same manner as information obtained under t e domestic law of that State and 
shall be disclosed only to persons or authorities (including ourts and administrative bodies) 
concerned with the assessment or collection of, the enfor ement or prosecution in respect 
of, the determination of appeals in relation to, the taxes r ferred to in paragraph 1, or the 
oversight of the above. Such persons or authorities shall t se the i.nformation only for such 
purposes. They may disclose the information in public ~urt proceedings or in judicial 
decisions. 

3. In no case shall the provisions of paragraphs 1 and ~ be construed so as to impose 
on a Contracting State the obligation: 

a) to carry ·aut administrative measures at varianc~ with the law and administrative 
practice of that or of the other Contracting StatE ; 

b) to supply information which is not obtainable t~ the competent authority under . 
the law or in the normal course of the admi1 istration of that or of the other 
Contracting State; 

c) to supply information which would disclose ny trade, business, industrial, 
commercial or professional secret or trade process, or information, the 
disclosure of which would be contrary to public ~olicy (ordre public). 

4. If information is ·requested by a Contracting State in ~ccordance with this Article, the 
other Contracting State s·hall use its information gathering rr ~asures to obtain the requested 
information, even though that other State may not need 51-Jch information for its own tax 
purposes. The obligation contained in· the preceding senten e is subject to the limitations of 
paragraph 3 but in no case shall such limitations be construt>d to pe~mit a Contracting State 
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to decline to supply information solely because it has no domestic interest in such 
information. 

5. In no case shall the provisions of paragraph 3 be construed to permit a Contracting 
State to decline to supply information solely because the information is held by a bank, other 
financial institution, nominee or person acting in an agency or a fiduciary capacity or 
because it relates to ownership inter~sts in a person. 

Article 26 

Assistance in the collection of taxes 

1. The Contracting States shall lend assistance to each other in the collection of 
revenue claims. This assistance is not restricted by Articles 1 and 2. The competent 
authorities of the Contracting States may by mutual agreement settle the mode of 
application of this Article. 

2. The term "revenue claim" as used in this Article means an amount owed -in respect 
of taxes of every kind and description imposed on behalf of the Contracting States; or of 
their political subdivisions or focal authorities, insofar as· the taxation thereunder is not 
contrary to this Agreement or any other instrument to which the Contracting States are 

\ 

parties, as well as interest, administrative penalties and costs of collection or conservancy 
related to such amo~nt. 

3. When a revenue claim of a Contracting State is enforceable under the laws of that 
State and is owed by a person who, at that time, cannot, under the laws of that State, 
prevent its collection, that revenue claim shall, at the request of the competent authority of 
that State, be accepted for purpqses of collection by the competent authority of the other 
Contracting State. That revenue claim shall be collected by that other State in accordance 
with the provisions of its laws applicable to the enforcement and collection of its own taxes 
as if the revenue claim were a revenue claim of that other State. 

4. When a revenue claim of a Contracting State is a claim in respect of which · that 
State may, under its law, take measures of conservancy with a view to ensure its collection, 
that revenue claim shall, at the request of the competent authority of that State. be accepted 
for purposes of taking measures of conservancy by the competent authority of the other 
Contracting Sta~e . That other State shall take measures of conservancy in respect of that 
revenue claim in accordance with the provisions of its laws as if the revenue claim were a 
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revenue claim of that oth.er State even if, at the time wher such measures are applied, the 
revenue claim is not enforceable in the_ first-mentioned Stat or is owed by a person who has 

a right to prevent its collection. 

s. Notwithstanding the provisions of paragraphs 3 an 4, a revenue claim accepted by 

a Contracting State for purposes of paragraph 3 or. 4 shall r lot, in that State. be subject to the 
time limits or accorded any priority applicable to a revenue ~laim under the laws of that State 
by reason of its nature as such. In addition, a revenue clain accepted by a Contracting State 

for the purposes of paragraph 3 or 4 shall not, in that Sta ~. have any priqrity applicable to 
that revenue claim under the laws of the other Contracting tate. 

6. Proceedings with respect to the existence, validity ~r the amount of a revenue claim 
of, a Contracting State shall only be brought before the cour s or: administrative ~dies of that 
State. Nothing in this Article shall be construed as creati1 g or providing any right to such 
proceedings before any court or administrative body of the ther .Contracting State. 

7. Where, at any time after a request has been rna e by a Contracting State under 

paragraph 3 or 4 and before the other Contracting State has collected and remitted the 

relevant revenue claim to the first-mentioned State, the rele ant revenue claim ceases to be: 

a) in the case of a request under paragraph 3, a revenue claim of the first­

mentioned State that is enforceable under t e laws of that State and is owed 

by a person who, at that time, cannot, und r the laws of that State, prevent 

its collection, or 

b) in the case of a request under paragraph 4, a revenue claim of the first­

mentioned State in respect of which that ~tate may, under its laws, take· 

measures of conservancy with a view to en~ ure its collection, 

the competent authority of the firsf-mentioned State shal promptly notify the competent 
authority of the other State of that fact and, at the opti1 n of the other State the first-. ' 
mentioned State shall either suspend or withdraw its reques 

8. In no case shall th.e provisions of this Article be cpnstrued so as to impose on a 
Contracting State the obUgation: 

a) .to carry out administrative measures at variance with the taws and 
administrative practice of that or of the other ~ontracting State; 
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b) to carry out measures which would be contrary . to public policy (ordre 

public); 

c) to provide assistance if the other Contracting State has net pursued all 

reasonable measures of collection or conservancy, as the case may be, 

available under its raws or administrative practice; 

d) to provide assistance In those cases where the administrative burden for 

that State is clearly disproportionate to the benefit to be derived by. the other 

Contracting State. 

Article 27 

Limitation of benefits 

1. A person that is a resident of a Contracting State and deriv.es income from the other 

Contracting State shall not be entitled to relief from taxation otherwise provided for in this : 

Agreement if it was the main purpose or one of the main purposes of any person ·concerned 

with the creation or assign~ent of such items of income to take advantage of the provisions 

of this Agreement. 

2. In making a determination under paragraph 1, the appropriate compe~ent authority 

or authorities shall be entitled to consider, among oth~r factors, the amount and nature ot 
the income, circumstances in which the income was derived, the stated intention of the 

parties to the transaction, and the identity and residence of the persons who in law or in fact, · 

directly or indirectly, control or beneficially own (i) the income or {ii) the persons who are 

resident(s) of the Contracting State(s) and who are concerned with the payment or receipt of 

such income. 

Article 28 

Members. of diplomatic missions and consular posts 

Nothing in this Agreement shall affect the fiscal privileges of members of diplomatic 

missions or consular posts under the general rules of' international law or under the 

provisions of special agreements. 
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paragraph 2. The. 1983 Agreement shall terminate on the last date on which it has effect in 

accordance with the foregoing provision of this paragraph. 

Article 30 

Termination 

This Agreement shall remain in force until terminat d by a Contracting State. Either 

Contracting State may terminate the Agreement, throug h diplomatic channels, by giving 

notice of termination at least six months before the end o any calendar year following after 

the peiiod of five years from the date on which the Agr ement enters into force. In- such 
' event, the Agreement shall cease to have effect: 

a} in Finland: 

(i) in resped of taxes withheld at source, on income derived on or after 1st 

January in the calendar year next foil wing the year in which the notice . 

is given; 

(ii) in respect of other taxes on income for taxes chargeable for any tax 

year beginning on or after 1st Jan uary in the calendar year next 
following the year in which the notice i given; 

b) in India: 

, 

(i} in respect of taxes withheld at source for amounts paid or credited on 
or after 1st April of the calendar yea next following that in which the 
notice is given; 

' 

' (ii) in respect of taxes on income, .for an) fiscal year beginning on or after 
1st April of the calendar year next fol pwing that in which the notice is 
given. 
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Article 29 

Entry into force 

1. The Contracting States shall notify each other in wrUng. lfaOUIJ't cfpbna5c ctcaa•leG. of 
the completion of the procedures required by Ule respec::CNe laws for the entry i~ force of . 
this Agreement. 

2. The Agreement shall enter into force thirty days after the date or' the later of the· 
notifications referred to in paragraph 1 and its provisions .shall have effec~: 

a) in Finland: 

(i) in respect of taxes withheld at sourqe, on income derived on or after 1st . . 
January in the calendar. year next following· the year in which the 
Agreement enters into force; 

{ii) in respect of other taxes on income for taxes chargeable for any tax 
year beginning on or after 1st January in the calendar year next 
following the year in which the Agreement enters into force; 

C·) ir'r India: 

in respect of taxes withheld· at source. for amounts paid or credited on 
or after 1st April of the calendar year next following that in which the. 
Agreement enters into force; 

(:i.> in respect of taxes on income, for any fiscal year beginning on or after 
1st April of the calendar year next following that in which the Agreemen.t . 
en:ers io1to force . 

• Tne A~reement ~ the Republic of Finland and the Republic of India for the 
a·.,.:>idance or double taxation with respect to taxes on income and on capital, signed at 
H-=!sin~i or. 1Oth June 1983. as modified by the Protocol signed at New Delhi on 9th April 
: :;; ;7 \!"le~e: .• aner referred to as ·the 1983 Agreemenr'), shall cease to have effect with 
respect to taxes to which this Agreement applies in accordance with the provisions of 
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In witness whereof the undersigned, duly auth rised thereto, have signed this 

A;reement. 

Done in duplicate at NEW DELHI this 15TH day of January 2010, in the Finnish, 

Swedish, Hindi and English languages, all four texts bein equally authentic. In the case of 

divergence of interpretation, the English text shall prevail. 

For the Government of 

the Republic of India: 

(S~ 
CHAIRMAN 

CENTRAL BOARD OF DIRECT TAXES 
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For the Government of 

the Republic of Finland: 

r:J~ 
AMBASSADOR OF FINLAND 

TO INDIA 



PROTOCOL 

.to the 

Agreement 
between 

The Republic of India 
and 

The Republic of Finland 

for the avoidance of double taxation and the prevention of fiscal evasion 
With respect to taxes on income 

At the moment ·of signing of the Agreement between the Republic of Finland and the 
Republic of India for the avoidance of double taxation and the prevention of fiscal evasion . . with respect to taxes on income, the undersigned have agreed that the following provisions 
shall form an integral part of the Agreement 

I. ad Articles 5 and 6 

Under Finnish taxation law income from agriculture or forestry is. tr~ated as income from 
· immovable property. Accordingly, income from agriculture or forestry carried on in Finland 

shall, In the case of Finland, for the purposes of the Agreement be treated as income from 
immovable property referred to in Article 6 of the Agreement. 

II. ad Articles 10, 11 and 12. 

It is agreed that if after coming into force of this Agreement, any agreement or convention 
between India and a Member State of the Organisation for Economic Cooperation and 
Development provides that India shall exempt from tax dividends, interest, royalties or fees 
for technical services (either generally or in. respect of specific categories of dividends, 
interest, royalties or fees_ for technical services) arising in India, or limit the tax charged in 
India on such dividends, interest, r?yalties or fees for technical services (either generally or 
in re~pect of specific categories of dividends, interest, royalties or fees for technical services) 
to a rate lower than that provided for in paragraph 2 of Article 10 or paragraph 2 of Article 11 
or paragraph 2 of Article 12 of the Agreement, such exemption or lower rate_ shall be made 
applicable to the dividends, interest, royalties· or fees for technical services (either generally 
or in respect of .those specific categories of dividends, interest, royalties or fees for technical 
services) arising in India and beneficially owned by a resident of Finland and dividend, 
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interest, royalties or fees for technical services arising in 11n1~nn and beneficially owned by a 

resident of India under the same conditions as if such ption or lower rate had been 

specified in those paragraphs. The competent authority India shall inform the competent 

authority of Finland without delay that the conditions the application of this paragraph 

have been met and issue a notification to this effect application of such exemption or 

lower rate. 

With reference to the all text it is understood that the · "statutory body" used in this 

Agreement means any legal entity of a public character by the taws of a Contracting 

State in which no person other than the State itself, a local authority thereof, has an 

interest. 

IN WITNESS WHEREOF the undersigned, duly 

Protocol. 

Done in duplicate at NEW DELHI this 15TH day January 2010, in the Finnish, 

Swedish, Hindi and English languages, all four texts b'ei equally authentic. In the case of 

divergence of interpretation, the En~lish text shall prevail. 

For the Government of 

the RepJblic of India: 

(S~Y) 
CHAIRMAN 

CENTRAL BOARD OF DIRECT TAXES 
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For the Government of 

the Republic of Finland: 

. ) ( TERHI HAKALA) 

AM ASSADOR OF FINLAND . 

TO INDIA 

1 0/F .No.SOl/13/1980-FTD-1] 

f'J\1~·· 
'f.<J!'M~ 

~ oy AR MISHRA) ~rnment of India 


